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Shri Sam  Krlshaa flny ti: In repl> 
to m previous question, the hon Minis-
ter stated that the views of the States 
will be ascertained. May I know 
whether any effort has been made 
towards this direction?

Dr. K. L. Shrimali: I have already 
said that the Ministers' conference is 
meeting on the 8th and 9th of this 
month and the scheme will be discus-
sed there
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Shri Barman: Although the scheme 
has not yet been finalised, may I know 
some of the broad features, whether it 
is contemplated that there should be 
some standard of examination so far 
as this social service and disciplinary 
training arc conccmed, and whether 
there will be some qualifying test 
which the students must pass before 
the degree is conferred on them*

Dr. K. L. Shrimali: We have not 
visualised any test or examination; 1 
think we have already too many 
examinations The idea is that the 
student should participate m an active 
manner in the national reconstruction 
activities

8hri Tangamanl: May I know
whether the scheme will be based 
upon the suggestions which were made 
by the last All-India Education Confe-
rence or whether there is going to be 
any modification, because the All-India 
education Conference suggested the 
period as six months*

Dr. K. L  Shrimali: Those suggestions 
will also be considered by the Gov-
ernment.

Shri Radha Raman: May I know 
whether Government has received

***ong views in favour of this scheme 
fr^m some organisations and other 
•fctencies in the country and if so, what 
ar% their names'*

b r. K. L. Shrimali: Views have been 
expressed by various people, organisa-
tions and the Press, both in favour of 
the scheme as well as against it I 
do not have the list of the organisa- 
tlQns which have expressed opinions

Shri M. R. Krishna: May I know 
wKether this scheme will in any way 
a$ect the development of N C Cs in 
the universities*

Dr. K. L. Shrimali: N C Cs are
*^tirely different

•92trt B xeirit €2utade» M ttiurrs 
*h?t the meeting is going to be held 
on the 8th and 9th of this month, has 
no1f the Minister sent circulars to the 
St^te Governments detailing the issues 
to be discussed* If so, what are the 

issues which have been formu-
lated*

b r. K. L. Shrimali: The mam qu.es- 
ticns> are (») what sbould be the
°^ectives of the scheme should the
°hjectives be related to social and
er0nomic planning of the country or 
•■hould they be related to reforming 
the education system, (u) should the 
~cheme be voluntary or compulsory, 
(lu) what should be the stage at which 
service should be rendered, (iv) what 
1 hould be the duration of the service, 
etc AH these questions are there If  
nt'n Members are anxious, I shall be 
K‘ad to place this note on the Table

Mr. Speaker: Let him do so 
Delhi Gurdwaras Dispate

Shri Vajpayee:
Shri F . L Patil:
Shri Prakash Vir Shastri: 
Shri Ajit Singh Sarhadi: 
Shri Ram Krishan Gupta: 
Shri Damar:

Will the Minister of Hom« Affairs 
he pleased to state:

(a) whether Government is aware 
tyiat in May, 1959 a controversy over
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the right of control over O uzdw tru  
in Delhi led to a  serious d ash  between 
rival groups a t a  community aad con-
sequential breach of peace in the 
Capital; and

(b) if so, the steps taken by Gov-
ernment to meet the situation?

I k e  Minister of 8tate in the Minis-
try  « |  Heme Affairs (Skri Datar):
(a) A dash  took place on the 23rd 
May 1958 outside Gurdwara Sisganj 
between two nval groups of Sikhs 
H ie Police arrived on the scene im-
mediately and brought the situation 
under control.

(b) Government have taken neces-
sary measures to maintain law and 
order. Is  this connection the police 
instituted two criminal cases which 
are mb-judice

Shri Vajpayee: Is it a fact that both 
the parties imported a large number 
of followers from outside Delhi and 
if so, why timely action was not taken 
to restrict their arrival?

Skri Datar: Some people from out-
ride had come and Government took 
all necessary steps to see that law 
and order was perfectly maintained.

Shri Vajpayee: Is the hon. Minister 
aware that the Akali leader, Master 
Ifcra Singh, had accused the Delhi 
Administration of adopting a partisan 
attitude in this dispute and, if so, may 
I know whether there is any basis for 
such am accusation?

Shri Datar: As I have pointed out 
certain persons from Punjab had 
come to Delhi and Government took 
all precautionary steps in this direc-
tion.

Shri Vajpayee: That u  not my ques-
tion. I  want to know whether the 
Minister's attention has been drawn 
to  the accusation made by the Akali 
leader, Master Tara Singh, tha t the 
Delhi Administration adopted a parti-
san attitude in this dispute and, if so, 
what is the reaction of the Govarn- 
o n t T
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Skri Detar: So fa r as tha t question
ia concerned, i t  is true the! Master 
Tara Singh had come here end ha4 
addressed a  public meeting: But Oow- 
emment would take notice of w kst- 
ever happens, so far as the adminis-
tration is concerned.

Mr. Speaker: Shri Ajit Singh Sar- 
hadi

Shri Ajit Singh Barhadl: Is it  a
fact. .

Skri Natk Pal: The question is maty 
different. There is a charge of parti-
sanship. He is not listening to the 
question or alternatively he is not 
following it.

Mr. 8peaker: Hon. Members can 
see whether it is partisanship o r not 
and draw their own inferences. Can 
they ask the opinion of the Govern-
ment on every issue.

Shri Vajpayee: Here if an answer
is not given an impression might be 
created that Government adopted a  
partisan attitude. Why not the Gov-
ernment give a clear answer?

Mr. Speaker: It is not the duty of 
the Government to interpret, or give 
an opinion on, the speech of every 
blessed man here Hon Members 
must constantly bear this in m ind 
The only thing that you can ask in 
the Question Hour is about a parti-
cular fact, not opinions, whether hy-
pothetical or present. Hon Members 
can draw their own conclusions tram  
what he says.

Shri Hem Baraa: He said the Akali
leader came and addressed a meeting. 
But the Minister did not say whether 
he accussed the Delhi Administration.

Mr. Speaker: That is another m a t-
ter. Every hon. Member has got ac-
cess to the newspapers. It ia net ea 
if  he whispered something into the 
ears of the hon. Minister. What he 
said, he said openly. Now Skri A jit 
Singh Sarhadi.

Skri A jit Siagk S arkatt: Is it a  fast 
that the dispute, which was bitw aee 
two sections of the Sikhs in ter se, was 
referred to  arbitration and an  awa«4
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« M  given in which condemnation had 
b a n  made of a party? In such cir-
cumstances, does the Government 
propose to  withdraw the criminal 
proaccution so that cordiality exists 
between the Sikhs here9

Shri Datar: That is correct.
Shri Braj Raj Singh: Are the Gov-

ernment going to withdraw the 
cases?

Shri Datar: May I make it clear 
that there was arbitration in the dis-
pute between the two parties and 
only very recently an award has been 
given I desire that the award should 
be put into effect as early as possi-
ble and cordial relations established 
without any delay

sh ri A jit Singh Sarhadi: In view of 
the fact that the intention of the Gov-
ernment is also that there should be 
cordial relations and an award haa 
been given in which condemnation 
has been done of a party, does the 
Government propose to withdraw 
the cases that are pending?

Shri Datar: So far as the one case 
under section 145 is concerned, it has 
been filed by a private party There 
are two other criminal cases and Gov-
ernment would consider the matter 
when an occasion arises

Gypsum Deposits in Kashmir

f  Shri A. M. Tariq: 
i iM J Sbri D* Sharma:

191 \  Shri Raghonath Singh:
I'Shri Ajit Singh Sarhadi:

Will the Minister of Steel, Mines 
and Fuel be pleased to state

(a) whether it is a fact that reset vcs 
of gypsum deposits were found m 
Kashmir by a team of surveyors of 
the Geological Survey of India

<b) if so, the details thereof, and

(c) the action proposed in this 
matter*

The Parliamentary Secretary to the 
Minister of Steel, Mines and Fael

(Shri Gajendra Prasad Siaha): (a)
The Geological Survey of India, as a 
result of preliminary work done, has 
been able to locate gypsum deposits 
in Baramula District of Jammu and 
Kashmir

(b) and (c) The deposits are 
located between Ijara village and 
Islamabad village in Baramula district 
It is reported to be of massive form 
of unaltered phyllites and limestone. 
The analysis results of 23 samples in-
dicate that the gypsum is of good 
quality with an average calculated 
gypsum percentage of 91.75 per cent

The gross reserves for every 100 f t  
of depth for these deposits are esti-
mated at 25*51 million tons. The 
workable reserves, however, for the 
same depth are reported to be 15.31 
million tons It is proposed to con-
tinue further investigation during the 
current year
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Shri Ajit Singh Sarhadi: In view

of the fact that there is possibility 
for commercial exploitation, does the 
Government intend to give a private 
licence or do it itself in the public 
sector’

The Minister of Mines and Oil <Shri 
K. D. Malaviya): Preliminary investi-
gation of the potentialities i* going




